
Bail Application No.1197/2020 
FIR No.494/17 

PS Bh. Dairy 
State Vs Krishan @ Bala 

U/s 302/201 IPC 
28.05.2020 

 

   Due to spreading of Corona Virus (Covid-19), special 

measures taken by the Government to prevent it by ordering a 

nationwide lockdown, the hearing of the present bail application 

has been conducted through Video Conferencing using Cisco 

Webex Meeting App after taking consent of both the parties. 

Present: Ld. Addl. APP for the State. 

  Sh. Manish Kaushik, Ld. Counsel for the accused/applicant. 

 In terms of the last order, report has been filed by SHO PS 

Bhalaswa Dairy. However, the report is silent about the date of arrest of 

the accused in the matter. The report regarding conduct of the applicant 

has also not been received from Superintendent Jail, Rohini. 

  Accordingly, it is hereby directed that SHO PS 

Bhalaswa Dairy shall file report regarding date of arrest of the 

accused and Superintendent Jail concerned to file report about 

conduct of the applicant. 

  Renotify this bail application for further consideration 

on 29.05.2020.   

      
                  (Vinod Yadav) 
              Duty Judge /ASJ-03/North District 

                       Rohini Courts/Delhi/28-05-2020 



Bail Application NO.1328/20 
FIR No.512/16 

PS Prashant Vihar 
State Vs Govinda @ Nikku 

U/s 195-A IPC 

28.05.2020 

   Due to spreading of Corona Virus (Covid-19), special 

measures taken by the Government to prevent it by ordering a 

nationwide lockdown, the hearing of the present bail application 

has been conducted through Video Conferencing using Cisco 

Webex Meeting App after taking consent of both the parties. 

Present: Ld. Addl. APP for the State. 

  Sh. Vineet Jain, Ld. Counsel for the accused. 

 My attention has been drawn to para 4 of the application 

wherein, it has been stated that the accused has already got bail in case 

FIR No.44/15 U/s 302/186/353/201/34 IPC & 25/27 Arms Act & 33/52 

Delhi Excise Act PS Alipur for a period of 45 days vide order dated 

22.05.2020 by the court of Sh. Gagandeep Singh, Ld. ASJ, Delhi. 

However, the copy of that order is not on record. The Ld. APP submits 

that the said order might have been obtained by the applicant by 

concealing the present case FIR. 

 Let, a copy of order dated 22.05.2020 be filed by 

applicant through email. SHO PS Prashant Vihar is directed to file 

report in the matter. 

  Renotify for further consideration on 29.05.2020.   

      
                  (Vinod Yadav) 
             Duty Judge /ASJ-03/North District 

                       Rohini Courts/Delhi/28-05-2020 



Bail Application No.1107/20 
FIR No. 50/16 

PS Swaroop Nagar 
State Vs Rehan Khan 

U/s 363/367/368/372/373/34 IPC 
28.05.2020 

   Due to spreading of Corona Virus (Covid-19), special 

measures taken by the Government to prevent it by ordering a 

nationwide lockdown, the hearing of the present bail application 

has been conducted through Video Conferencing using Cisco 

Webex Meeting App after taking consent of both the parties. 

Present: Ld. Addl. APP for the State. 

  Sh. Piyush Pahuja,  Ld. Counsel for the applicant/accused. 

 The report from Superintendent Jail concerned has been 

received whereby it has been stated that general condition of the 

applicant is stable and he is being provided requisite medical treatment. 

 The Ld. Counsel for the applicant submits that his case is 

covered under the revised guidelines issued by High Power Committee. 

 In my considered opinion, report from SHO concerned 

is liable to be called with regard to previous involvement of the 

applicant, if any. 

  Let, such report be filed within two days. 

  Renotify for further consideration on 30.05.2020. 

      
                  (Vinod Yadav) 
             Duty Judge /ASJ-03/North District 

                       Rohini Courts/Delhi/28-05-2020 



Bail Application NO.1330/20 
FIR No.523/19 

PS Bawana 
State Vs Pardeep 

U/s 392/394/397/411/34 IPC 
28.05.2020 

   Due to spreading of Corona Virus (Covid-19), special 

measures taken by the Government to prevent it by ordering a 

nationwide lockdown, the hearing of the present bail application 

has been conducted through Video Conferencing using Cisco 

Webex Meeting App after taking consent of both the parties. 

Present: Ld. Addl. APP for the State. 

  Sh. Gaurav Vats, Ld. Counsel for the applicant/accused. 

 My attention has been drawn towards the contents of the 

charge sheet filed in the matter whereby the weapon of offence was not 

used by the applicant. On the strength of the aforesaid provision, Ld. 

Counsel has argued that section 397 IPC is not attracted in the matter 

against the applicant. It is further submitted that applicant has been in 

JC since 13.11.2019. It is further submitted that because of the 

prevalence of COVID-19, there are chances that the applicant/ accused 

may contract infection in the jail and as such it is prayed that he may be 

released on interim bail for a period of 45 days in terms of guidelines 

issued by High Powered Committee. 

   State has also not disputed that the case of the applicant is 

covered under the said directions.    

  It is clearly evident that the present case is covered by the 

directions given by the Hon'ble Supreme Court Suo Motu Writ Petition 

(C) No.1/2020, vide order dated 23.03.2020 as well as the directions 

given by Hon'ble High Court of Delhi in W.P (C)2945/2020 titled as 

Shobha Gupta & Ors vs Union of India & Ors vide order dated 

23.03.2020. 



 In this view of the matter, the applicant is ordered to be 

released on interim bail for a period of 45 days from date of his release 

on furnishing personal bond in the sum of Rs.20,000/- to the satisfaction 

of Superintendent Jail concerned and subject to following condition: 

 (a) The applicant shall not make any endeavor to either 

approach the complainant or undertake any measure by extra judicial 

means to hamper the trial in the matter. 

 (b) The applicant shall furnish his current mobile phone 

number to the SHO concerned and shall keep it in operational condition 

during entire period of interim bail. 

 In case if the applicant is found indulged in any criminal 

activity during the aforesaid period then the State would be at liberty to 

seek cancellation of the interim bail of the applicant. 

  With these directions, application stand disposed of. 

 

      
                  (Vinod Yadav) 
             Duty Judge /ASJ-03/North District 

                       Rohini Courts/Delhi/28-05-2020 



Bail Application NO.1327/20 
FIR No.523/19 

PS Bawana 
State Vs Gaurav 

U/s 392/394/397/411/34 IPC 
28.05.2020 

   Due to spreading of Corona Virus (Covid-19), special 

measures taken by the Government to prevent it by ordering a 

nationwide lockdown, the hearing of the present bail application 

has been conducted through Video Conferencing using Cisco 

Webex Meeting App after taking consent of both the parties. 

Present: Ld. Addl. APP for the State. 

  Sh. Gaurav Vats, Ld. Counsel for the applicant/accused. 

My attention has been drawn towards the contents of the charge sheet 

filed in the matter whereby the weapon of offence was not used by the 

applicant. On the strength of the aforesaid provision, Ld. Counsel has 

argued that section 397 IPC is not attract in the matter. It is further 

submitted that applicant is in JC since 13.11.2019. It is further submitted 

that because of the prevalence of COVID-19, there are chances that the 

applicant/ accused may contract infection in the jail and as such it is 

prayed that he may be released on interim bail for a period of 45 days in 

terms of guidelines issued by High Powered Committee. 

   State has also not disputed that the case of the applicant is 

covered under the said directions.    

  It is clearly evident that the present case is covered by the 

directions given by the Hon'ble Supreme Court Suo Motu Writ Petition 

(C) No.1/2020, vide order dated 23.03.2020 as well as the directions 

given by Hon'ble High Court of Delhi in W.P (C)2945/2020 titled as 

Shobha Gupta & Ors vs Union of India & Ors vide order dated 

23.03.2020. 

 In this view of the matter, the applicant is ordered to be 



released on interim bail for a period of 45 days from date of his release 

on furnishing personal bond in the sum of Rs.20,000/- to the satisfaction 

of Superintendent Jail concerned and subject to following condition: 

 (a) The applicant shall not make any endeavor to either 

approach the complainant or undertake any measure by extra judicial 

means to hamper the trial in the matter. 

 (b) The applicant shall furnish his current mobile phone 

number to the SHO concerned and shall keep it in operational condition 

during entire period of interim bail. 

 In case if the applicant is found indulged in any criminal 

activity during the aforesaid period then the State would be at liberty to 

seek cancellation of the interim bail of the applicant. 

  With these directions, application stand disposed of. 

  

      
                  (Vinod Yadav) 
              Duty Judge /ASJ-03/North District 

                       Rohini Courts/Delhi/28-05-2020 



Bail Application NO.1335/20 
FIR No.0060/20 

PS Prashant Vihar 
State Vs Manish 
U/s 392/34 IPC 

28.05.2020 

   Due to spreading of Corona Virus (Covid-19), special 

measures taken by the Government to prevent it by ordering a 

nationwide lockdown, the hearing of the present bail application 

has been conducted through Video Conferencing using Cisco 

Webex Meeting App after taking consent of both the parties. 

Present: Ld. Addl. APP for the State. 

  Sh. K.K. Sharma, Ld. Counsel for the applicant/accused. 

 It is submitted by ld. Counsel for the applicant that he is in 

JC since 10.03.2020. It is further submitted that because of the 

prevalence of COVID-19, there are chances that the applicant/ accused 

may contract infection in the jail and as such it is prayed that he may be 

released on interim bail for a period of 45 days in terms of guidelines 

issued by High Powered Committee. 

   State has also not disputed that the case of the applicant is 

covered under the said directions.    

  It is clearly evident that the present case is covered by the 

directions given by the Hon'ble Supreme Court Suo Motu Writ Petition 

(C) No.1/2020, vide order dated 23.03.2020 as well as the directions 

given by Hon'ble High Court of Delhi in W.P (C)2945/2020 titled as 

Shobha Gupta & Ors vs Union of India & Ors vide order dated 

23.03.2020. 

 

 In this view of the matter, the applicant is ordered to be 

released on interim bail for a period of 45 days from date of his release 

on furnishing personal bond in the sum of Rs.20,000/- to the satisfaction 



of Superintendent Jail concerned and subject to following condition:- 

 (a) The applicant shall not make any endeavor to either 

approach the complainant or undertake any measure by extra judicial 

means to hamper the trial in the matter. 

 (b) The applicant shall furnish his current mobile phone 

number to the SHO concerned and shall keep it in operational condition 

during entire period of interim bail. 

 In case if the applicant is found indulged in any criminal 

activity during the aforesaid period then the State would be at liberty to 

seek cancellation of the interim bail of the applicant. 

  With these directions, application stand disposed of. 

  

      
                  (Vinod Yadav) 
            Duty Judge /ASJ-03/North District 

                       Rohini Courts/Delhi/28-05-2020 



Bail Application No.1334/20 
FIR No.75/18 

PS Narela 
State Vs Balram @ Ballar 

U/s 302/201 IPC 
 

28.05.2020 

   Due to spreading of Corona Virus (Covid-19), special 

measures taken by the Government to prevent it by ordering a 

nationwide lockdown, the hearing of the present bail application 

has been conducted through Video Conferencing using Cisco 

Webex Meeting App after taking consent of both the parties. 

Present: Ld. Addl. APP for the State. 

  Sh. Deepak Dahiya, Ld. Counsel for the applicant/accused. 

 The Ld. Counsel for the applicant has very vehemently 

argued that the applicant is in JC for more than two years and has no 

previous involvement in any other case. He has further submitted that 

his case is covered under the directions issued by High Power 

Committee on 18.05.2020. 

 In this view of the matter, let report be called from 

Superintendent Jail concerned about the conduct of the applicant 

in the jail. The report be also called from the concerned SHO about 

the previous involvement if any,  of the applicant. 

  Now renotify this bail application for further 

consideration on 30.05.2020. 

      
                  (Vinod Yadav) 
             Duty Judge /ASJ-03/North District 

                       Rohini Courts/Delhi/28-05-2020 



Bail Application No.1332/20 
FIR No.495/2018 

PS Alipur 
State Vs Pintu @ Sumit etc 

U/s 302/201 IPC 
28.05.2020 

   Due to spreading of Corona Virus (Covid-19), special 

measures taken by the Government to prevent it by ordering a 

nationwide lockdown, the hearing of the present bail application has 

been conducted through Video Conferencing using Cisco Webex 

Meeting App after taking consent of both the parties. 

Present: Ld. Addl. APP for the State. 

  Sh. Rakesh Chahar, Ld. Counsel for the applicant/accused 

 Deepak Tomar 

 The applicant was granted interim bail for a period of one week 

vide order dated 15.05.2020. However, he could not avail the benefit of that 

interim bail till 22.05.2020. The interim bail was granted to the applicant on the 

ground that his wife has to go under surgery. It is stated at bar that surgery is 

due to be done today itself and interms of aforesaid order the applicant has to 

surrender in the jail today itself. 

  The Ld. Counsel for the applicant has sought extension of 

interim bail on the aforesaid ground. 

  Considering the facts and circumstances of the case in totality, I 

deem it fit to extend interim bail of the applicant which is expiring today 

itself, for a period of one week on the same terms and conditions with 

regard to bail bond as therein order dated 15.05.2020. 

  Application stands disposed off.  A copy of this order be sent to 
Superintendent Jail concerned.                 
      

                  (Vinod Yadav) 
              Duty Judge /ASJ-03/North District 

                       Rohini Courts/Delhi/28-05-2020 



Bail Application No.1102/20 
FIR No.57/20 

PS Bawana 
State Vs Rahul @ Maya 

U/s 195-A/386/34 IPC & 27 Arms Act 
28.05.2020 

   Due to spreading of Corona Virus (Covid-19), special 

measures taken by the Government to prevent it by ordering a 

nationwide lockdown, the hearing of the present bail application 

has been conducted through Video Conferencing using Cisco 

Webex Meeting App after taking consent of both the parties. 

Present: Ld. Addl. APP for the State. 

  Sh. Narender Kumar, Ld. Counsel for the 

 applicant/accused. 

 SHO PS Bawana has filed incomplete report in the matter 

which clearly indicates that DCP Outer North has failed to ensure 

compliance with the last order. 

 SHO PS Bawana was required to verify the medical 

documents of the mother of the applicant. This application for interim 

bail on the medical ground of the mother of the applicant has been 

pending since 18.05.2020. SHO PS Bawana has been repeatedly 

directed to verify the medical documents and file report which he has 

miserably failed. 

  DCP Outer North District is hereby directed to get an 

inquiry conducted against SHO PS Bawana and to file report within 

two days. 

  In the meantime, SHO concerned is directed to verify 

the medical documents of the mother of the applicant as well as 

the details of the family members if any,  who could take care of her 

in the absence of the applicant. 

  Now renotify for further consideration on 30.05.2020. 



      
                  (Vinod Yadav) 
            Duty Judge /ASJ-03/North District 

                       Rohini Courts/Delhi/28-05-2020 



Bail Application No.1285/20 
FIR No.0206/18 

PS Narela 
State Vs Smt. Aarti 

U/s 302/34 IPC 
 

28.05.2020 

  Due to spreading of Corona Virus (Covid-19), special 

measures taken by the Government to prevent it by ordering a 

nationwide lockdown, the hearing of the present bail application 

has been conducted through Video Conferencing using Cisco 

Webex Meeting App after taking consent of both the parties. 

Present: Ld. Addl.APP for the State. 

  Sh. Anil Kumar Singh,Ld. Counsel for the  

 applicant/accused. 

 The report from Superintendent Jail concerned has not been 

received. 

 Let, report be called from Superintendent Jail 

concerned alongwith copy of nominal role/custody warrant of the 

accused for 29.05.2020. 

      
                  (Vinod Yadav) 
              Duty Judge /ASJ-03/North District 

                       Rohini Courts/Delhi/28-05-2020 



Bail Application No.1339/20 
FIR No.479/18 

PS Prashant Vihar 
State Vs Mahesh @ Monu 

U/s 365/392/394/397/411/34 IPC 

 
28.05.2020 

   Due to spreading of Corona Virus (Covid-19), special 

measures taken by the Government to prevent it by ordering a 

nationwide lockdown, the hearing of the present bail application 

has been conducted through Video Conferencing using Cisco 

Webex Meeting App after taking consent of both the parties. 

Present: Ld. Addl. APP for the State. 

  Sh. Atul Sarin, Ld. Counsel for the applicant/accused. 

 Heard. 

 Report filed by the IO perused. The applicant has been in JC 

since 29.09.2018. Co accused Pankaj is already on bail. The case of the 

applicant for interim bail is covered under the directions passed by High 

Power Committee on 07.04.2020. Accordingly, applicant is admitted 

to interim bail for a period of 45 days from date of his release on 

furnishing personal bond in the sum of Rs.20,000/- to the 

satisfaction of Superintendent Jail concerned. 

 Application is disposed off accordingly.   

 

      
                  (Vinod Yadav) 
              Duty Judge /ASJ-03/North District 

                       Rohini Courts/Delhi/28-05-2020 



Bail Application No.1181/20 
FIR No.172/19 

PS Shahbad Dairy 
State Vs Rambhajan 

U/s 302/201/34 of IPC 

 
28.05.2020 
 

   Due to spreading of Corona Virus (Covid-19), special 
measures taken by the Government to prevent it by ordering a 
nationwide lockdown, the hearing of the present bail application has 
been conducted through Video Conferencing using Cisco Webex 
Meeting App after taking consent of both the parties. 

Present:  Ld. Addl. PP for the State. 

   Sh.Gajraj Singh, Ld. Counsel for the applicant/ 

 accused. 

  The report has still not been filed by the SHO of PS S.B. 

Dairy. 

  Issue notice to the SHO conerned directing him to show 

cause as  to why despite repeated orders,  the report in the present 

matter is not being filed. 

  Let, reply of show cause notice be filed within two days. 

  In the meantime, fresh time is granted to SHO 

concerned to file the report in the matter. 

   Re-notify for further consideration on 30.05.2020. 

 

                 (Vinod Yadav) 
              Duty Judge/ ASJ-03/North District 

                       Rohini Courts/Delhi/28-05-2020 



Bail Application No.1292/2020 
FIR No.384/19 

PS Alipur 
State Vs Rishab Kapoor 

U/s 420/406/34 IPC 

 
28.05.2020 
 

   Due to spreading of Corona Virus (Covid-19), special 
measures taken by the Government to prevent it by ordering a 
nationwide lockdown, the hearing of the present bail application has 
been conducted through Video Conferencing using Cisco Webex 
Meeting App after taking consent of both the parties. 

Present:  Ld. Addl. PP for the State. 

  Sh. Gajraj Singh, Ld. Counsel for the applicant /  

 accused. 

  The last order has not been complied by the IO. 

  IO / SHO PS Alipur is directed to show cause as to why 

the last order has not been complied with.   

  Reply of the show cause notice be filed within two days. 

   Let the previous order be now complied with. 

 List on 30.05.2020. 

                 (Vinod Yadav) 
                     Duty Judge/ASJ-03/North District 

                       Rohini Courts/Delhi/28-05-2020 



Bail Application No.1293/2020 
FIR No.385/19 

PS Alipur 
State Vs Rishab Kapoor 

U/s 420/406/34 IPC 

 
28.05.2020 
 

   Due to spreading of Corona Virus (Covid-19), special 
measures taken by the Government to prevent it by ordering a 
nationwide lockdown, the hearing of the present bail application has 
been conducted through Video Conferencing using Cisco Webex 
Meeting App after taking consent of both the parties. 

Present:  Ld. Addl. PP for the State. 

  Sh. Gajraj Singh, Ld. Counsel for the applicant /  

 accused. 

  The last order has not been complied by the IO. 

  IO / SHO PS Alipur is directed to show cause as to why 

the last order has not been complied. 

  Reply of the show cause notice be filed within two days. 

   Let the previous order be complied with. 

  List on 30.05.2020. 

 

                 (Vinod Yadav) 
                     Duty Judge/ASJ-03/North District 

                       Rohini Courts/Delhi/28-05-2020 



Bail Application No.1294/2020 
FIR No.386/19 

PS Alipur 
State Vs Rishab Kapoor 

U/s 420/406/34 IPC 

 
28.05.2020 
 

   Due to spreading of Corona Virus (Covid-19), special 
measures taken by the Government to prevent it by ordering a 
nationwide lockdown, the hearing of the present bail application has 
been conducted through Video Conferencing using Cisco Webex 
Meeting App after taking consent of both the parties. 

Present:  Ld. Addl. PP for the State. 

  Sh. Gajraj Singh, Ld. Counsel for the applicant /  

 accused. 

  The last order has not been complied by the IO. 

  IO / SHO PS Alipur is directed to show cause as to why 

the last order has not been complied. 

  Reply of the show cause notice be filed within two days. 

   Let the previous order be complied with. 

  List on 30.05.2020. 

 

                 (Vinod Yadav) 
      Duty Judge/ASJ-03/North District 

                       Rohini Courts/Delhi/28-05-2020 



Bail Application No.1306/2020 
FIR No.430/18 

PS Bawana 
State Vs Rajeev Gupta 

U/s 302/120B/34 IPC 

 
28.05.2020 
 

   Due to spreading of Corona Virus (Covid-19), special 
measures taken by the Government to prevent it by ordering a 
nationwide lockdown, the hearing of the present bail application has 
been conducted through Video Conferencing using Cisco Webex 
Meeting App after taking consent of both the parties. 
 

Present:  Ld. Addl. PP for the State. 

  Sh.Gaurav Kumar Vats, Ld. Counsel for the  

 applicant / accused. 

 The Superintendent Jail concerned has sought two days 

time to file report in the matter. 

 Let, the needful be done within two days. 

    Re-notify for further consideration on 30/05/2020. 

 

                 (Vinod Yadav) 
              Duty Judge/ ASJ-03/North District 
                       Rohini Courts/Delhi/28-05-2020 



                              Bail Application No.1201/20 
FIR No.645/15 

PS Bawana 
State Vs Naveen Dabas @ Chikka 

U/s 302/201/34 IPC 

 
28.05.2020 

   Due to spreading of Corona Virus (Covid-19), special 
measures taken by the Government to prevent it by ordering a 
nationwide lockdown, the hearing of the present bail application has 
been conducted through Video Conferencing using Cisco Webex 
Meeting App after taking consent of both the parties. 

Present:  Ld. Addl. PP for the State. 

  Sh. Anuj Arya, Ld. Counsel for the applicant / accused 
 Naveen Dabas @ Chikka. 
 

   The report from the Superintendent Jail concerned has 

been received whereby the conduct of the applicant / accused has 

been shown to be satisfactory. 

  There is nothing on record from the side of the IO / SHO 

about the previous involvement if any of the applicant. 

   There is further no report about the medical documents 

of the mother of the applicant. 

   SHO PS Bawana is hereby directed to file a report 

interalia stating therein about the previous involvement if any, of the 

applicant as well as verification report of medical record of the 

mother of the applicant. 

  Now re-notify for further consideration on 30.05.2020. 

                 (Vinod Yadav) 
      Duty Judge/ASJ-03/North District 
                       Rohini Courts/Delhi/28-05-2020 



Bail Application No.1326/2020 
FIR No.82/2019 

PS Swaroop Nagar 
State Vs Arjun @ Gopu @ Bhopa 

U/s 397/392/411/34 IPC & 25/27 A. Act 

 
28.05.2020 

   Due to spreading of Corona Virus (Covid-19), special 
measures taken by the Government to prevent it by ordering a 
nationwide lockdown, the hearing of the present bail application has 
been conducted through Video Conferencing using Cisco Webex 
Meeting App after taking consent of both the parties. 
 

Present:  Ld. Addl. PP for the State. 

  Sh. Kamal Vijay, Ld. Counsel for the applicant /  
 accused Arjun @ Gopu @ Bhopa. 

 

  The report from the SHO PS Swaroop Nagar has been 

received whereby the applicant is a habitual offender and has been 

facing trial in many cases. 

  The Ld. Counsel for the applicant/accused seeks interim bail 

of the applicant on the medical ground of his wife. 

   SHO PS Swaroop Nagar is directed to file a report about 

the medical condition of the wife of the applicant/accused. 

  Re-notify for further consideration on 30.05.2020. 

 
               (Vinod Yadav) 
      Duty Judge/ASJ-03/North District 

                       Rohini Courts/Delhi/28-05-2020 

 



Bail Application No.1325/2020 

FIR No.33/2016 
PS  Bawana 

State Vs Atul @ Jonty @ Monti 
U/s 302/34 IPC 

 
28.05.2020 
 

   Due to spreading of Corona Virus (Covid-19), special 
measures taken by the Government to prevent it by ordering a 
nationwide lockdown, the hearing of the present bail application has 
been conducted through Video Conferencing using Cisco Webex 
Meeting App after taking consent of both the parties. 
 

Present:  Ld. Addl. PP for the State. 

  Sh. Kartik Gadi, Ld. Counsel for the accused Atul @ 

 Jonty @ Monti. 

 

  Report from SHO PS Bawana has been received. 

  Let report be called from the Superintendent Jail 

concerned about the conduct of the applicant /accused in jail. 

  Re-notify for further consideration on 30.05.2020. 

 

               (Vinod Yadav) 
      Duty Judge/ASJ-03/North District 

                       Rohini Courts/Delhi/28-05-2020 

 



 
Bail Application No.1226/2020 

FIR No.139/18 
PS Alipur 

State Vs Hemant @ Gujjar 
U/s 302/365/392/34 IPC 

 
28.05.2020 

   Due to spreading of Corona Virus (Covid-19), special 
measures taken by the Government to prevent it by ordering a 
nationwide lockdown, the hearing of the present bail application has 
been conducted through Video Conferencing using Cisco Webex 
Meeting App after taking consent of both the parties. 
 

Present:  Ld. Addl. PP for the State. 

  Sh. Kartik Gadi, Ld. Counsel for the accused Hemant  
 @ Gujjar. 

 

  The report has been received from the Superintendent 

Jail concerned as per which the conduct of the applicant has been 

found to be unsatisfactory. Accordingly, the case is not covered 

under the guidelines issued by the High Powered Committee on 

18.05.2020. 

 Accordingly, application stands dismissed. 

 

               (Vinod Yadav) 
      Duty Judge/ASJ-03/North District 

                       Rohini Courts/Delhi/28-05-2020 

 

 



Bail Application No.1297/2020 
FIR No. 86/18 

PS Narela 

State Vs  Pankaj @ Vicky 

U/s 302/34 IPC & 25/27 Arms Act 

 
28.05.2020 

   Due to spreading of Corona Virus (Covid-19), special 
measures taken by the Government to prevent it by ordering a 
nationwide lockdown, the hearing of the present bail application has 
been conducted through Video Conferencing using Cisco Webex 
Meeting App after taking consent of both the parties. 

Present:  Ld. Addl. PP for the State. 

   Sh. Anuj Arya, Ld. Counsel for the applicant / accused  
 Pankaj @ Vicky. 

 

  The report from the Superintendent Jail concerned has 

been received whereby the conduct of the applicant was found to 

be satisfactory in jail, however copy of nominal role / custody 

warrant of the applicant / accused has not been furnished to the 

court. Therefore, this court is unable to know whether there is any 

previous involvement in the name of the accused. 

  Superintendent Jail concerned is directed to furnish the 

copy of nominal role / custody warrant of the applicant. 

   SHO PS Narela is also directed to file report about the 

previous involvement, if any of the applicant / accused. 

   Re-notify for consideration on 30.05.2020. 

 
               (Vinod Yadav) 
      Duty Judge/ASJ-03/North District 

                       Rohini Courts/Delhi/28-05-2020 

 

 

Bail Application No.1331/2020 



FIR No.624/2019 
PS Bhalaswa Dairy 

State Vs Rahul @ Lakkad 
U/s 307/34 IPC & 27/54/59 A. Act 

 
28.05.2020 

   Due to spreading of Corona Virus (Covid-19), special measures 
taken by the Government to prevent it by ordering a nationwide lockdown, the 
hearing of the present bail application has been conducted through Video 
Conferencing using Cisco Webex Meeting App after taking consent of both the 
parties. 

 

Present:  Ld. Addl. PP for the State. 

  Sh.  Kameshwar Mishra, Ld. Counsel for the accused   Rahul @ 

Lakkad. 

   The Ld. counsel for the applicant submits that the case of the 

applicant / accused is duly covered under the guidelines issued by Hon'ble 

High Powered Committee on 18.05.2020. 

   The applicant has been in JC since 10.10.2019 and has no 

previous involvement in his name. 

   Let report be called from the Superintendent Jail concerned 

about the conduct of the applicant /accused. 

   The Superintendent Jail concerned is further directed to furnish 

the nominal role/copy of custody warrant of the applicant / accused. 

   Re-notify for further consideration on 30.05.2020. 

 

       (Vinod Yadav) 
      Duty Judge/ASJ-03/North District 

                       Rohini Courts/Delhi/28-05-2020 
                 



Bail Application No.783/2020 
FIR No.865/2018 

PS SP Badli 
State Vs Vijay Kumar 

U/s 302 IPC & 25/27 Arms Act 

 
28.05.2020 
 

   Due to spreading of Corona Virus (Covid-19), special 
measures taken by the Government to prevent it by ordering a 
nationwide lockdown, the hearing of the present bail application has 
been conducted through Video Conferencing using Cisco Webex 
Meeting App after taking consent of both the parties. 
 

Present:  Ld. Addl. PP for the State. 

  Sh. R.S. Yadav, Ld. Counsel for the accused Vijay  

 Kumar. 

  Vide order dated 12.05.2020, I had recused myself from 

this case. 

    Let file be placed before the Duty Judge on 29.05.2020. 

  Ahlmad of the court will make available the judicial 

record to the Duty Judge in terms of the last order. 

 

                (Vinod Yadav) 
      Duty Judge/ASJ-03/North District 

                       Rohini Courts/Delhi/28-05-2020 
                 



Bail Application No.1340/2020 
FIR No.206/18 

PS Narela 
State Vs Jitender @ Jeet @ Pardeep 

U/s 302/34 IPC & 25/27 A. Act 

 
28.05.2020 
 

   Due to spreading of Corona Virus (Covid-19), special 
measures taken by the Government to prevent it by ordering a 
nationwide lockdown, the hearing of the present bail application has 
been conducted through Video Conferencing using Cisco Webex 
Meeting App after taking consent of both the parties. 
 

Present:  Ld. Addl. PP for the State. 

  Ms. Shivali Gautam, Ld. Counsel for the applicant / 

accused  Jitender @ Jeet @ Pardeep. 

   The report about the medical documents of the wife of 

the applicant / accused has not been filed by SHO PS Narela. 

  Let report be filed by the SHO in the present matter. 

  Superintendent Jail concerned  is directed to file copy of 

nominal role / copy of custody warrants of the applicant. 

  List for further consideration on 29.05.2020. 

 

                (Vinod Yadav) 
      Duty Judge/ASJ-03/North District 

                       Rohini Courts/Delhi/28-05-2020 

 

 



Bail Application No.1336/2020 
FIR No.323/2020 

PS Bawana 
State Vs Mohit 

U/s 420/468/471/120B/188/34 IPC 

 
28.05.2020 
 

   Due to spreading of Corona Virus (Covid-19), special 
measures taken by the Government to prevent it by ordering a 
nationwide lockdown, the hearing of the present bail application has 
been conducted through Video Conferencing using Cisco Webex 
Meeting App after taking consent of both the parties. 

Present:  Ld. Addl. PP for the State. 

  Sh. Himanshu Saxena, Ld. Counsel for the accused   

 Mohit. 

   Ld. Counsel for the applicant / accused wishes to 

withdraw the application. 

  Heard. Request allowed. 

   Accordingly, application stands dismissed as 

withdrawn. 

                (Vinod Yadav) 
      Duty Judge/ASJ-03/North District 

                       Rohini Courts/Delhi/28-05-2020 

 

 

 



Bail Application No.1337/2020 
FIR No.134/2018 
PS Narela (NIA) 

State Vs Nishant @ Truck 
U/s 307/34 IPC & 25/27 Arms Act 

 
28.05.2020 
 

   Due to spreading of Corona Virus (Covid-19), special 
measures taken by the Government to prevent it by ordering a 
nationwide lockdown, the hearing of the present bail application has 
been conducted through Video Conferencing using Cisco Webex 
Meeting App after taking consent of both the parties. 

Present:  Ld. Addl. PP for the State. 

  Sh. Himanshu Saxena,  Ld. Counsel for the accused 

Nishant @ Truck 

   Report in the present matter has not been received. 

   SHO PS Narela (NIA) is directed to file report in the matter. 

  Put up for further consideration on 30.05.2020. 

 

                (Vinod Yadav) 
      Duty Judge/ASJ-03/North District 

                       Rohini Courts/Delhi/28-05-2020 

 

 



Bail Application No.939/2020 
FIR No.260/2019 

PS Swaroop Nagar 
State Vs Bhagwan Dass 
U/s 15/25/29 NDPS Act 

 
28.05.2020 
 

   Due to spreading of Corona Virus (Covid-19), special 
measures taken by the Government to prevent it by ordering a 
nationwide lockdown, the hearing of the present bail application has 
been conducted through Video Conferencing using Cisco Webex 
Meeting App after taking consent of both the parties. 

Present:  Ld. Addl. PP for the State. 

  Sh. Sunil Tiwari, Ld. Counsel for the accused Bhagwan  

 Dass. 

  The Ld. Counsel for applicant / accused seeks liberty to 

withdraw the application. 

  Heard. Liberty granted. 

  Application stands dismissed as withdrawn. 

 

                (Vinod Yadav) 
      Duty Judge/ASJ-03/North District 

                       Rohini Courts/Delhi/28-05-2020 
 



Bail Application No.1338/2020 
FIR No.126/2019 
PS NIA (Narela) 
State Vs Rahul 

U/s 394/397/134/120B IPC & 25/27 Arms Act 

 
28.05.2020 
 

   Due to spreading of Corona Virus (Covid-19), special 
measures taken by the Government to prevent it by ordering a 
nationwide lockdown, the hearing of the present bail application has 
been conducted through Video Conferencing using Cisco Webex 
Meeting App after taking consent of both the parties. 

Present:  Ld. Addl. PP for the State. 

  Sh. Jaiprakash Singh, Ld. Counsel for the accused  

 Rahul. 

  Application perused. 

  Let report be called from the SHO concerned about the 

previous involvement of the applicant / accused. 

   Superintendent Jail concerned is directed to furnish 

copy of nominal role / custody warrant of the accused. 

  Re-notify for further consideration on 01.06.2020. 

 

                (Vinod Yadav) 
      Duty Judge/ASJ-03/North District 

                       Rohini Courts/Delhi/28-05-2020 

 



Bail Application No.1333/2020 

FIR No.126/2019 
PS Nareal Industrial Area 

State Vs Ebne Ali 
U/s 394/397/134/120B IPC & 25/27 Arms Act 

 
28.05.2020 
 

   Due to spreading of Corona Virus (Covid-19), special 
measures taken by the Government to prevent it by ordering a 
nationwide lockdown, the hearing of the present bail application has 
been conducted through Video Conferencing using Cisco Webex 
Meeting App after taking consent of both the parties. 

Present:  Ld. Addl. PP for the State. 

  Sh. Nikhil Gautam, Ld. Counsel for the accused Ebne  

 Ali.   

  Application perused. 

  Let report be called from the SHO concerned about the 

previous involvement of the applicant / accused. 

   Superintendent Jail concerned is directed to furnish 

copy of nominal role / custody warrant of the accused. 

  Re-notify for further consideration on 01.06.2020. 

 

                (Vinod Yadav) 
      Duty Judge/ASJ-03/North District 

                       Rohini Courts/Delhi/28-05-2020 

 



Bail Application No.1341/2020 

FIR No.029773/2019 
PS Prashant Vihar 

State Vs Vikas 
U/s 379/34 IPC 

 
28.05.2020 
 

   Due to spreading of Corona Virus (Covid-19), special 
measures taken by the Government to prevent it by ordering a 
nationwide lockdown, the hearing of the present bail application has 
been conducted through Video Conferencing using Cisco Webex 
Meeting App after taking consent of both the parties. 
 

Present:  Ld. Addl. PP for the State. 

  Sh. Vikas Anand,  Ld. Counsel for the applicant /  

 accused Vikas. 

   Application perused. 

  SHO PS Prashant Vihar is directed to file the report in 

the matter. 

  List for further consideration on 01.06.2020. 

 

                (Vinod Yadav) 
      Duty Judge/ASJ-03/North District 

                       Rohini Courts/Delhi/28-05-2020 

 



Bail Application No.1329/2020 

FIR No.757/2019 
PS SP Badli 

State Vs Krishana @ Parveen 
U/s 302/34 IPC 

 
28.05.2020 
 

   Due to spreading of Corona Virus (Covid-19), special 
measures taken by the Government to prevent it by ordering a 
nationwide lockdown, the hearing of the present bail application has 
been conducted through Video Conferencing using Cisco Webex 
Meeting App after taking consent of both the parties. 
 

Present:  Ld. Addl. PP for the State. 

  Sh. Rupinder Singh Yadav, Ld. Counsel for the  

 applicant / accused Krishna @ Parveen. 

  Heard. 

  The case of the applicant is not covered under in any of 

the guidelines issued by Hon'ble High Powered Committee. 

   Accordingly, the application for interim bail stands 

dismissed. 

                (Vinod Yadav) 
      Duty Judge/ASJ-03/North District 

                       Rohini Courts/Delhi/28-05-2020 

 


